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BEFORE
THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

INTE
RLOCUTORY APPLICATION NO. 9 OF 2025/EZ
IN
O.A. NO. 18 OF 2025/E2

(Earlier OA No. 1315/2024/PB)
IN THE MATTER OF:

A
N INTERLOCUTORY APPLICATION (IA) FOR RECALLING /
MODIFICATION OF ORDER DATED 29.05.2025;

-AND-
IN THE MATTER OF:
RAMESH PRASAD SINGH
...APPLICANT
| -VERSUS-
STATE OF BIHAR & ORS.
...RESPONDENTS
INDEX
SI. No. Particulars Annexure | Page No.
1. | Interlocutory Application along with 1.7

Affidavit and Verification.

2. |Copy of the said re-filing receipt R/1 Colly g _ 48
l Counter Affidavit,Order dated 29/05/25

Date: _08 /08/2025
Filed by:

Place: Chhapra, Bihar.
g'\»m:‘w:/(/)fg Keisren
Aty ol

Mr. Surendra Kumar,
Advocate,

M: 9433361866
E: surendra krl5@rediffmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
INTERLOCUTORY APPLICATION NO. __ {9 _ OF 2025/EZ
e Ammam Saoay, I
S
/1) atioa 0.A. NO. 18 OF 2025/EZ
‘» R/8/2¢ (Earlier OA No. 1315/2024/PB)

TR Gt

IN THE MATTER OF: y

AN INTERLOCUTORY APPLICATION (IA) FOR RECALLING /
MODIFICATION OF ORDER DATED 29.05.2025

-AND-
IN THE MATTER OF:
RAMESH PRASAD SINGH
...APPLICANT
, -VERSUS-
STATE OF BIHAR & ORS.
...RESPONDENTS

The Humble Petition/application on
behalf of the Applicant most
respectfully

SHEWETH:
1. The Applicant, presently posted as District Magistrate, Chapra,

Bihar working for gain at the Office of District Magistrate, Chapra,

Bihar respectfully submits this application seeking recall /
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dification of the directions jssted by this Hon'ble Tribunal in its
order dated 29.05.2025.

y

primarily for the following grounds.

That the Order dated pom May, 2025, directed the personal
appearance of {he Disttiet Magiatrate, Chapra, Bihar and rmade
observations in 11ye Order that the District Magistrate, Chapra is
VY casual and negligent in complying with Tribunal's order in
Submitting Report well in time, which is factually incorrect and
has caused undue darage to the reputation of District Magistrate,

Chapra. The applicant has always acted in good faith and has been

proactive in addressing the challenges.

The applicant states that the Counter Affidavit was filed by the Ld.

Advocate of the Applicant but at the time of E-filing the Ld.

Advocate duc 1o a bona-fide mistake failed to write and sign that

the said Counter Affidavit that the said affidavit is being Filed by
Surendra Kumar Advocate, further the ‘Page No’ column was not
filled correctly as such the said Counter Affidavit was marked as
‘Defective’. But the same could not be refiled as the defects were
notified by evening and the NGT portal had some difficulty or was
facing certain plitches, As such, the applicant or the Ld. Advocate
representing District Magistrate, Chapra, never had the intention
or reason for non-compliance of this Honble Tribunal’s Order in
regards to filing the Final Report by the Joint Committee within the

time line as granted by the Hon’ble Tribunal,

# | 1t is most hum bly submitted that the Ld. Advocate prayed for some

consideration for allowing the ld. Advocate to refile the Counter

Affidavit afler removing the defects as the said E-filing portal was
facing certain  problem and 1o bring on record its detailed

compliance report but the prayer of the applicant was not allowed.
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. Ver, the Hon'ble Tribunal proceeded to pass the impugned

rectj i i
ections, which have caused grave prejudice to the District

Mangtl‘ate, Chapra, Bihar.,

S.  That the District Magistrate, Chapra, Bihar has subsequently
refiled the Counter Affidavit by removing the defects. Thus, the

observation in the impugned order against the District Magistrate,
Chapra, Bihar is factually incorrect and has caused irreparable
damage to the reputation of the District Magistrate, Chapra, Bihar.
The District Magistrate, Chapra, Bihar has always acted in utmost
good faith and has been proactive in addressing the challenges

related to waste management.

Copy of the refiled payment receipt, Counter Affidavit and
Order dated 29/05/2025 is annexed hereto and marked as Annexure

R/ 1, Collectively.

6. In light of the above submissions, the applicant most respectfully
prays that this Hon'ble Tribunal may recall/modify the directions
passed for the personal appearance of the District Magistrate,

Chapra, Bihar and remove the observation made against the

District Magistrate, Chapra, Bihar.

/ “7' . That the District Magistrate, Chapra, Bihar hereby assures this

oA

ISR
p o . .

“},“{{on’ble Tribunal of its complete ana unwavering cooperaton in

:' ) )@nsuring compliance with all statutory obligations and

YN "’énvironmenta] norms.

‘ ,7

,-~",1":f'v
In view of the foregoing facts and

circumstances, it is most
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respectfully prayed that this Hon’ble

Tribunal may be plcased to:

a. Recall the directions igssued in the

order dated 21.05.2025 requiring
the personal appearance of the

District Magistrate, Chapra, Bihar;

.Expunge the adverse remarks

made against the District

Magistrate, Chapra, Bihar in the

order dated 29.05.2025;

Pass any other order(s) as this

Hon’ble Tribunal may deem fit and

proper in the interest of justice.

And your Petitioner/Applicant, as in duty bound, shall ever pray.

¢ tdaprity

w5 4
W‘-L’.‘ 5%

oV A ae e oae s

qu\/\-‘-\"

/\"/—

~ DEPONENT

¥ e m

VAT 4‘YJ»—<D

SRATD D=

A

ANDY Y0 g W \&\%P
a9 2V3\°5

®\

S

~J\



VERIFICATION

I, Aman Samir, son of R. B. Das, aged about 37 years, by occupation-
Government Service, presently posted as District Magistrate, Saran,
Chapra, Bihar, do hereby solemnly verify that the contents of
paragraphs 1 to 7 of the above Interlocutory Application are true to my
knowledge and belief derived from records, documents, and legal

research, and nothing material has been concealed therefrom.

Saypauyv
/
+ DEPONENT ~ @\ ‘\ A
4 MBentife o %@
F_?‘%tf‘r”ﬁ I O T

B R L ri\g“\r’c
\\)‘—»L/«\ .
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AFFIDAVIT

I, Aman Samir, son of R, B, Das, aged about 37 years, by occupation-
Government Service, presently posted as Executive Officer, Nagar
Parishad, Siwan, Bihar working for gain at the Office of Municipal
Commissioner, Nagar Parishad, Siwan, Bihar, Pin- 841226, do hereby

solemnly affirm and state as follows:

1. That I am Petitioner/Applicant herein and therefore I am well

conversant with the facts of the aforesaid case and competent to

affirm this affidavit.

2. The statements made in paragraphs 1 to 7 of the foregoing petition
are true to my knowlédge and those contained in paragraph nos. 5
are matters of record and information derived from record, which
are believed to be true and correct, and the rest thereof are my

respectful submissions before this Hon’ble Court.

Cawrnv

Prepared in my Office -« Deponent Q/\Q\\A/
Identified by me

g'\,‘:‘g—w&‘>ﬂ\u,um‘h v )
. = Lo T es &-“‘; e
Alyp ¢ el § Mloeeity te JD | \:: s\rc
Surendra Kumar | Rt wudy /\,\ A N

Advocate Advocate .{%\%\(\5

—

\‘u

ARTENAI

Before Me
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X -Annexure R/ 1-
f-.% National Green Tribunal

il
‘;\--.-

Case Title Ramesh Prasad Rawat Vs. State of Bihar
Miscellaneous No. 1902131000462025/8
Transaction id 1000210171452025
Bank Transaction id 0708250026436
Pavment Date 2025 -08-07 00:00:00.0
Amount 165 Rs.
Status Transaction is completed successfully
5. No. File Name Party Name Location Document Type

Dhstrict Magistrate KOLEATA(EASTEEN ZONE

ey - 3 TEAS AT
1 02 Reply 002 1754549492270 pdf Gt BENCH)

Reply
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,
AT KOLKATA

Original Application No.18/2025/E7Z

In the matter of:-

Ramesh Prazad Rawat

...Applicant
-Versus-
The State of Bihar & Ors.
...Respondents
INDEX
SINO. [ Annexures Particulars Page Nos
] Report in the 1.7
! Yoo lform of Affidavit |
E2 Annexure- A Copy of the Final
: Inspection 8-38
' - Report

Date: 28-05-2025

Place; Chapra, Saran, Bihar

Filed by:
gb&\,ﬁw«imw}m%ml -~
Qelyp ¢ e le

Surendra Kumar
Advocate
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE4, NO

, ®
BENCH, AT KOLKATA 4 -
Otiginal Application No. 18/2025/E7 sg 7
In the matter of:- Of
Ramesh Prasad Rawat
e 00200 S ey G C :
e P — “B0 eI i
Beberrventy o %:nrﬂ%M.QaJ\v-— X G } ke wippLeant
Wtmen e o c-rh-e 1957

‘Versus-

{y 2R\¢
p—— \“’ G te of of Bihar & Ors,

...Respondents

FINAL INSPECTION REPORT IN FORM OF AF FIDAVIT BY THE DISTRICT
MAGISTRATE, CHAPPRA (SARAN).

] }hf Bl ¢ pllson of L. ONs nged_ _N) _ years, by occupation-

Government scrvice, working for gain at the Office of District Magistrate,

Chapra (Saran), Bihar, do hereby solemnly affirm and submit as follows:

. That 1 am holding the post of ,Dig\d@_w{lv_,é}%gxm have made
myself acquainted with the facts and circumstances of the instant
Original Application and have gone through the documents pertaining to
the subject matter of the instant Application and | am competent to file
the instant Affidavit before this Hon'ble Tribunal vide an Authorization

granted in my favour by the Disuict Magistrate, Saran,

o

. That the Answering Respondent states that vide a Solemn order dated
25.03.2025, the National Green Tribunal, Eastern Bench directed the
kespondent No. 1 j.e The Btate of Bihar o file the Final Inspection Report

-~ Aneaddition o the Interim Inspection Report already filed which was
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3. That as per the directions passed in the said Solemn Order dated 25th
March,2025, the Joint Committee constituted of the representatives of
the District Magistrate, Saran, Bihar State Pollution Control Board, and
Central Pollution Control Board, conducted the inspection of alleged site

on 27.12.2024,wherein it recorded its findings and observations as
follows:

“C. Findings and Observations
1.  Buffer Zone Compliance SWM Rules, 2016

The joint committee verified compliance with buffer zone

requirements from various Setups:

i.  Dabra River: 226.94 meters, the complainant claimed that the river
is just 15 meters away from. dumpsite;
ii.  Borewell of nearest Domestic Household: 303 meters
ii.  Religious Structure: 515.8 meters.
Iv.  The distances of said Setup/ structures were found to be in
compliance with the siting criteria of the SWM Rules 2016.
However, moderate odor was found during the site visit, indicating

inadequate odor management...".

4. That the Answering respondent further states that the water
samples were taken from the alleged site the results of which are
reproduced in the Report:

“Environmental Monitoring

around water samples were collectecd from the borewell belonging
> the premises of Sh, Sanjay Kumar Sah, Saran (PIN-841311) on

4 R7.12.2024  The sampling location's GPS coordinates are



// 25.88137531, 84.90921862. The analysis was conducted by the
Central Laboratory, BSPCB. Patna Laboratory Reference No. 2327).

The analysis reveals that while most physicochemical parameters
are within acceptable limits as per IS 10500:2012 standards, the
microbiological contamination (Total and Fecal Coliform)
significantly exceeds the safety standards for drinking water. This
contamination could be attributed to seepage from the nearby

waste dump site & Open defecation which pose a public health

concern.”

That the Answering Respondent further submits that various

U

stakeholders were also consulted during the inspection:

The following stakeholders were present during the inspection:

e Sh. Ramesh Prasad, Complainant

e Sh. Sanjeev Kumar & Others Villagers

¢ Sh. Goutam Sah. Mukhia, Gram Panchayat-Katsa (Amnour)
e Dr. Shashank Kumar, Medical Officer. Arna PHC. Amnour

e Sh. Indu Bhushan, Advocate, Nagar Nigam. Chapra.

The villagers expressed their preference for relocating the
dumpsite, which warrants careful consideration in future planning

decisions.

6. That the Answering Respondent further states The dump site is
operating without consent from the Bihar State Pollution Control

1A }"Roard the Nagar Nigam, Chhapra has submitted: KML file
ecklist (Annexure-lll) to BSPCB, BSPCB has advised obtaining

ironmental Clearance from SEIAA Bihar.BSPCB issued



Preventi
ih Wntlon and Control of Pollution) Act, 1981and Section 33A of
e :
ater (Prevention and Control of Pollution) Act, 1974.

. Th
at the respondent as the Nodal Officer states that vide the Final

ins i . .
pection the joint committee would like to bring on record the

followi - :
ollowing recommendations / steps that needs to beimmediately

taken by the Nagar Nigam, Chapra (Saran) inter aliaas follows:

<«
...D. Recommendations:

In view of the above observation, the following recommendations

are provided:

ii.

iii.

1v.

No further dumping of the solid waste at the alleged site may
be allowed.

The site inspection and analysis report of ground water
reveal significant .environmental violations requiring
immediate intervention by respective agencies.

For public health protection, authorities should issue a water
quality advisory, provide alternative water supply sources,
and implement a comprehensive health monitoring system
for affected populations.

To address the moderate odor issues, an odor management
system  should be implemented immediately. This should
include daily application of approved deodorizing agents
following a schedule. ‘

Based on the groundwater analysis, health impact
assessment and stakeholder feedback, the dump site should
be relocated following a comprehensive site selection process

considering environmental, social, and economic factors with

proper geological assessments and in compliance with SWM

230
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Rules 2016 and EIA Notification, 2006 and subsequent
amendments.”
Copy of the Final Inspection Report dated 19.05.2025, is annexed

herewith and marked as Annexure ‘A’,

. That the District Magistrate, Saran is also taking step sand
undertakes to comply all orders passed by this Hon’ble Tribunal
and the respondent is willing to abide by the order/s direction/s

passed by this Hon'ble Tribunal.

. The statements made in paragraph nos. 1 to 6 & 8 & 9 are true to
my knowledge, those made in paragraph no, 7 are true to my
information derived from records which I verily believe to be true

and the rest are my respectful submissions before this Hon'ble

Tribunal.
Prepared at my office v J)WV\‘Q‘M Sawan —
Seperdd>a Koy~ DEPONENT

"*CEU(‘ (e Le
Advocate Identified by me
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Inspection I}Cport of’ the Dump Site in the Vicinity of Erétv&hile
Marhaura Sugar Mill, Chapra Nagar Nigam, District Saran
b

Bihar, carried out by the joint commi
: . mittee constit i
compliance to Hon’ble NGT Matter OA No.13 15/2024‘1/1;1;<3d o

A.Background

The Hon'ble NGT Principal Bench, New Delhi, registered the matter
on the complait l‘ilvd_hy Sh. Ramesh Prasad Singh (Village: Ram
Chak, PO: Katsa, Dist: Saran, Bih_ar—84 1311) as OA 1315/2024/PB
and passed an order directing the constitution of a joint committee.
The commitice was directed to“cz&u‘ry out an inspection of the dump
site at erstwhile Marhaura Sugar Mill, Chapra Nagar Nigam, and (o

submit a factual report before the Hon'ble NGT.,

. .Committee Composition and Inspection Details .
The joint committee, comprising of répresentatives from the District
Magistrate, Saran, Bihar State Pollution Control Bu;u‘d and
Central Pollution Control Board, conducted the inspection of ullcg(-d- '
site on December 27, 2024, Following Officials were present during
Inspection: -
i, Sh. Mulcesh Kumar; Additional Collector, Saran
Sh. Asholk Kumnar, ASO, Regilonal Office, Muzaftarpur,
BSPCE
ii. Sh. Nalini Mohan Singh, Scientist, BSPCB, Patna

. Sh. Debabrata Das, Scientist-13, CPCB, Kolkata

(o7 Findings and Observations
1.Buffer Zone Compliance - SWM Rules, 2016
The joint committee  verified  compliance  with  bulfer zone
requircments from various Setups:



-
Measure o= —
d R .
g cquire
Featlll'C/Sctups Distance qd Complian
by the Buffer | €C Status Notes
committ er
| f T T ce
I' : B Com [)ILIIH:I‘
' Water Body (Dabra| 226.94 100 o liant Mt claimed
' ‘ River) meters | meters | -OMpHiant 15m
(_lislz.ln('e'A .
‘ From
' Borewell/Groundw 303 | 200 . . nearcst
| ! e . _|Compliant I
E ater Source meters | meters domestic
| houschold
[ 515.8 200 | . . |
Religious Structure o (_ - Compliant :
; meters | meters |7 N

* Based on Solid Waste Management Rules, 2016 requirements

The GPS tagged arial distance measurement 4s enclosced

<

herewith  Annexure-I.

The distances of said Setup/ structures were found to be in
compliance with the siting criteria of the SWM Rules 2016,

However, moderate odor was found during the site visit,

indicating inadequate odor management.

2.Legacy Waste Management St_atus:

» Total Legacy Waste Quantified: 2,47,500 MT (I-rom November

1 4
B 8

2023 to December, 26, 2024

Processed Waste Volume: 95,000 MT (From November 14, 2023

L]
to December 26, 2024)
e Remaining to be Processced: 1,52,500 MT.
The Log PBoole of the Legacy Waste is enclosed as Annexure-Il.

The Chapra Nagar Nigam selected the site Tor potential landfill
development. However, they began processing legacy waste
withiont iunplvnu'nlin“ necessary  preventive  measures  or
obtaining statutory compliance. As per Rule 22 of the Solid
Waste Management Rules, legacy waste remediation was to be
completed by April 7, 2021, The ongoing processing is beyvond

21
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this decadlince constit
stitutes a noncompliar '
o1& oC > S
o ‘ pliance of the SWM Rules,
20106. ' |
3. Environmental Monitoring
. Ground water samples were collected [rc e 1
| \ amples were collected [rom the borewell belonging to the
premises ol Sh. Sanjay Kumar Sah, Saran (PIN-841311} on 27.12.2024
The sampling location’s GPS coordinates are 25.88137531, 84 9(')92 1862
, , 84 1862.
The analysis was conducted by the Central Laboratory, BSPCD, Patna

(Laboratory Reference No. D327).

Water Quality Analysis Results vs BIS Standards

: \  |AcceptablePermissible '
‘\ Parameter |Result C Status - ;
| Limit Limit i
u _ | " No o |
pH / 0.5-8.5 o Within limits |
1 relaxation
| =, o el B Above acceptable  but
Turbidity (NTU) | 4.9 1 5 o L o
‘ 7 ' within permissible limit.
| Total Hardness _ ' : .
! ) Above acceptable  but
| as CaCO3 | 474 200 600 o o o
\ © lwithin permissible limit
% (mg /L)
. | Calcium : .
| I ; Above acceptable  but
Hardncess 1127.34 75 200 o o o
| = ‘ within permissible limit.
(mg/L) ' i J
‘—I‘.lz,xgn(-fsiL‘:nz R Above acceptable but
| 37.9 30 100 o o
‘ Hardness : within permissible limit.
| Chloride (mg/L)] 95 250 1000 Within limits
“Total C Uul""lll l( Not Not
(MPN/100m1]) " detectable | detectable '
Fecal c]—)ﬁimn 1 Not Not
i | y | e
| (MPN/100mn j detectable | detectable
{

(W5}




a.

6.

.Regulatory Compliance Status]

The analysis reveals that while

within acceptable limits  as  per IS
mivr\\hiolng:i('nl contamination (Total and

exceeds the safety standards for drinking water.

he attributed o scepagt

defecation which pose @ public health concern.

Stakeholder Consultation:

g stakcholders werce present during the

The followin

inspecction:

« Sh. Ramesh Prasad, Complainant
. Sh. Sanjecy Kumar & Others Villagers

Mulkhia, Gram panchavat-Katsa (Amnour)

. Sh. Goutam Sah,
. Dr. Shashank Kumar, Medical Officer. Arna PHC, Amnour
. <h. Indu Bhushan, Advocate, Nagar Nig;.lm. Chapra.
Key Feedback: The villagers c:#prcssrd their preference
relocating the dumpsite, which warrants careful consideration in

future planning decisions.

The dump site is opcriating without conscnt from the Bihar State
Board the Nagar Nigam. Chhapra has

26 1ution Control
Anncxurc-Hl) to BSPCB. BSPCB

submitted: - KML file - Checklist (

has advised obtaining FEnvironmental Clearance from SEIAA,

Bihar.
e directions datecd, 21 August, 2024 under Scction

Pollution) Act, 108 land

3SPCH 1581
21A of the Air (Prevention and Control of

Coctinn 33A ol the Wiater (IPrevention and Control of Pollution) Act

1974,
Health Impact Assessment:

b Rl e | .
3aacd on the ofticial document from Community Health Centre

Aot A sthar )
i oin BSaran, Bihar, there has beon a notable increasce in

number of patients across all three facilities (0t Koreva, Sandhalpur
J Ehy WG . '

and Katsa) lrom 2025 202 The y BRI
i) 2023 1o 2024, The OPD visits showed substantial

0

.l!

most physh'n(‘:ln-mirnl paramcters arce
10500:2012  standards, the
lfecal Coliform)  signilicantly
This contamination could

from the nearby waste dump site & Open

23
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growth, with Koreva increasing from 5,-340 to 7.380, Sandhalpur
from 1,764 10 2.820, and Katsa from 5,616 Lo 7,650. Similarly
Diarrheah paticnt registrations also improved across all c:entrc-‘s’
with Koreyva showing the l’llGhC‘%L percentage increasc from (58 to 97
paticnts, {’nll‘o\\'vd by Szmdhalpul (52 to 63) and Kataya (74 o 85),

“The said document s cnclosed as annexure- I11.

Pk Rccomxncndations:
@

in view of the above observation, the following recommendations

are providcd:
1 No further dumping of the solid waste at (he alleged site may be

allowed.

in. The site inspection and analysis repott of ground water reveal
significant -vironmental violations requiring immediate

I

intervention by respective agencies.
ii. For public health pr'owction authoritics should issuc @ water quality

provide alternative water supply sources. and implernent d

[fected pol pulations.

advisory.

compre hensive health monitoring systei for a

iv. To address the moderate odor issues, an odor management system
should be img.)lcmcmod immediately. This should include  daily

apphica fion ol apj Aprove .d deodorizing agents following a schedule.

V. Based on the ;;;mumi\\'ater analysis, hiealth impact assessment and
stakeholder reedback, the dump site should be relocated following a
comprehensive site selection pPr ocess consider ing environmental,
social, and cconomic factors with proper geologlczl assessiments and
in compliance with SWM Rules 2016 and EIA Notification, 2006 and

subscqucent amendments.

ol

R
%5'*’“ t/“
Ok lLurmnar, Nalini Mohan Singh, Debabrata Das
50, BSPCE Seientist, BSPCB _ Seientist B Additiondl Collector,

CPCB Saran
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BIHAR STATE po TN : . E:
. - "OLLUTIO : b
Par i LON C y
arivesh Bh“"‘l':"'v‘N.S.‘B,_z, P='ltli§?11t\l}ﬁfj}£d BOA
_ | : “Atliputea, Pagny 80001 netrial Area,
Ref.No. 9485 ; .
From: Patna, dated: 4.1/ 2%

S. Chandrasekar, IS,

Member Secretary.

The Municipal Commissioner,

Chapra Municipal Corporation,

Chapra, Bihar.

Sub: Evaluation of Potential sanitary landfill site-regarding.

Ref:  Schedules I & II of the Solid Waste Management Rules, 2016, checklist and kml /
shape file of Chapra Municipal Corporation, Chapra. N '

DIr,

With reference to the above mentioned subject and matter under reference, it is to
inform that the landfill site has been evéluated on the basis of checklist and the related kml /
shape file submitted by Chapra Muhicipal Corporation, Chapra (a Goegle Map enclosed
herewith). |

For this landfill site, SEIAA, the appropriate approval authority may be approached for

obtaining Environmental Clearance.

Yours faithfull
ol 2
\s /B

Encl: As above.

}\ (S. .mn}rasekar)
Member Secretary.



X

?
Bihar . : g/
.m,”A'H : Parivesh Bha e pollution Control Boatd
SN thawan, Patliputra Industrial Area, Patliputra, Patna-800 010 ' T e
ARG
Analysis Report
: S L) ); ‘1ic ;7 N ' T o ‘ ’ B o ) . e e —
S N, Pavticulars l)('lslilﬂ |
Iy Name of the sampling location Handpump Water. Sanjay Kumar Sah.
Saran. PIN- 8413511
i 2. Date of mmplt mllu(mn ’7 [2.2024 ‘
PO Ao R - s e |
_ 3 4\m|7|( mIleclod h\ Ramagya Ram (FA) l
' 4. | Nature of \nmpk Han(lpump Water |
‘ 5. | GPSC noulm.ﬂt- nfnmplmg pmnt 25.88137531. 8490921862 '
- ! PR - !
i 6. | Date nfnmplc submission 27.12.2024 ‘
| i b {
‘, 1. ‘wmp!c reccived by Central Lahoratory. BSPCD, Patna 5
] 8. | Laboratory Reference No. 2327 ‘
;i‘ _——.‘ - 1S 10306:201 |
‘ ! Stantlards as per IS 10300:2012 |
‘ N ‘. @ " i
SN, ! Parnmeters l)nl:'.n'l’ Result icth'm:.:»f Indian Standard Drinking {
Analysis ! EVTRE S ; Water- Specification
| SO, [ = -
. Avcceptable Permissible
i Lanit Famt
| S 15 302 | .
| Lo pll 27.12.2024 7.0 (1‘;“3‘?’ ,5) 63-8.5 ? No relaxation
| o ) . . 1S 3025 | .
2, 1 Turbidity (NTU 27.12,202: 4.0 y ! .
2 Tuebidity (NTLU) 7.12.2024 1.9 (Part-10) | >
3 Electrical Conductivity 27.12.2024 1066 f
(micro mhm/uu) i
o T i
() 5 25 '
- lnml Hurdoess as Cul UJ 02.01.2025 474 1S 3025 200 600
; (mp/ ) (Part-21) i
S s S R s ] ;i —
[ Calei as Ci S 302 i
Cudeinm Hurdness as Ca 02012025 | 12734 1S 3023 73 , 200 .
(mp/l) (Far-30) : 7
N PR o (I S 1103 N
" Muguesiuin Hu‘udm,:\ A5 12012025 37 90 1S 3025 30 OO
My g/l ! (Hurt-6)
[ . i S 3023 -
7. ('hlm'iah'Ung:‘l,l n201.2025 | 950 4.11';“5\-'1"; 230 , L6
Y (03 ol mee N i
# Al “““m "\( i 42 [ 02.00.2025 | 230 g “'\ 200 600
(p/d) | (frart=-23) i
- o e — " i Sasmmmenae ] Ry r 1
l IS 3023 1’
‘hosplinte s /1. 12.421.2025 (.0 R | i
‘ Y, ; Fhosphipte (mipll) 1 b) 7 (Part-31) { |
drrm—— -.,i' —_— - — - - T —— e S — — ‘
‘ , i . 15 3025 : . i
| f i l Mt as N (up/ll) NA (Pust-34) 43 [[ No Relanation ;
E . e L )
Ammonival Nitrugen ay N o 15 3023 } : !
) (02.01.2025 B ). ' and !
‘{u il ! (i) 2.01.2 Nl (Prt-34) 0.3 l No Relaxation
| | AL R -
| i i : . IS 3025 ‘ |
| 12 | i gl 02.01.2025 (.94 ' J
|2 | Fluoride (mp/l) | (l',ul ()(l) 1.0 I [.3 | ‘
— | = R
' Pee. l% 3023
KB l sSulphiste (mp/l) 02.01.2025% 46.01 p.,g.H) 200 '{ 400 :

R




! \
i Total Suspended Solidy 1S 3025 |
] 3 MN05 sl et
: {(myg/l.) vadglitiia 8f) (Part-17y |
| Total Dissolved Solids N B 1S 3025 . : 50 :
i . ' * L RITRES ikl 500 | 2000 |
(/L) | v20n2005 722 (Pur 161 i e
T Shall notbe | |
Total Coliform (TC , . ~ detectable in |
16. (VBN /mu)( b | o320 | 240 MPN ans 100 mi |
sample. ‘ i
Facal Coliform (FC) , i
7 13.01.2025 70 MPN
i © (MPN/100) 03.0 [ —
1S 3025 0.3 ‘ No Relaxation !
18. Tron (mg/L) 03.01.2025 3D (Purt-53) \ | \
|
) ' 1$3025 No Relaxation |
19. Lead (mg/L) 03.01.2025 BDL J (Part-47) | .,

Remark: Total Coliform & Facal Coliform are beyond the limit.

PalspamBlend

' l) ‘ i (N1 “:'.llll:l.)
R n pr!c] 'lll‘cd by Report verilied by - \
cpo g ) )
' S ’ Board Analyst
Shit ani JREF) : {Nalini Mohan Singh)
(Shabnam Rant, s ot - |
BOCU’;,{,; Ailaiys,{
' B%htji \Jt'.‘ite 1 OHUEOD LOf k\':‘l O! \'*O:lfd

PATNA
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Item No.4 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Through Physical Hearing with Hybrid Option)

Original Application No. 18/2025/EZ
(Earlier O.A. No. 1315/2024/PB)

Ramesh Prasad Singh Applicant(s)
Versus
State of Bihar & Ors. Respondent(s)

Date of hearing: 29.05.2025

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant(s): Mr. Upendra Yadav, Advocate for Applicant (in Virtual
Mode)
Respondent(s): Mr. Surendra Kumar, Advocate for State of Bihar

Ms. Amrita Pandey, Advocate for BSPCB (in Virtual Mode)
Mr. Ashok Prasad, Advocate for CPCB (in Virtual Mode)
Mr. Indu Bhushan, Advocate a/w Mr. Ghanshyam
Pandey, Advocate (in Virtual Mode) for R-4

ORDER

1. Joint Committee was supposed to file inspection Report but only
interim Report dated 27.12.2024 was filed along with the affidavit of

District Magistrate, Chapra and no final Report has been filed.

2. Learned Counsel appearing for respondent 1 i.e., District Magistrate,
Chapra states that yesterday, Report has been filed but there are some
defects which shows that District Magistrate, Chapra is very casual and
negligent in complying with Tribunal’s order in submitting Report well in

time.

3. In the circumstances, we direct District Magistrate, Chapra to

appear in person by virtual mode before Tribunal on the next date to

264



265

explain as to why directions of Tribunal in submission of factual report

have not been complied within the time provided in the order.

4. List on 18.08.2025.

Sudhir Agarwal, JM

Dr. Arun Kumar Verma, EM

May 29, 2025

Original Application No. 18/2025/EZ
(Earlier O.A. No. 1315/2024 /PB)

R



8/14/25, 11:03 AM Welcome to Rediffmail NG: Inbox 266

red iff MAIL Mailbox of surendra_kr15@rediffmail.com

Subject: OA/18/25

From: Surendra Kumar <surendra_kr15@rediffmail.com> on Thu, 14 Aug 2025 11:03:12

To: "amritalegal " <amritalegal@gmail.com>, "ghanshyamlegal " <ghanshyamlegal@gmail.com>

1 attachment(s) - IA_for_dispensing_with_personal_appearance_and_modification_in_OA_18 of 25.pdf (20.97MB)

Respected all,
Please find attached herewith the copy of the Interlocutory Application along with all its annexures.

Regards
Surendra Kumar
Advocate

https://f4email.rediff.com/ajaxprism/readmail ?printable=1&block_images=1&file_name=1755149592.S.29701532.RU.sfs46,sfs46,150,197.12814.f... 11



